| TEM NO. 8 COURT NO. 9 SECTI ON XV
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
A No. 2 1In
Petition(s) for Special Leave to Appeal (Civil) No(s).8803/2012
(From the judgenent and order dated 30/03/2011 in CMAP No. 10601/ 1998 of
The H GH COURT OF JUDI CATURE AT ALLAHABAD)
SHYAM LAL Petitioner(s)
VERSUS
KI SAN COOPERATI VE SUGAR FACTORY LTD. &ORS Respondent ( s)

(Wth appln. for deletion of the nane of respondent and office report)

Date: 05/02/2013 This IA was called on for hearing today.

CORAM :
HON BLE MR JUSTICE T.S. THAKUR
(I'N CHAMBER)
For Petitioner(s) M. Dinesh Kumar Garg, Adv.
For Respondent (s) M. Saurabh A ay CGupta, Adv.

M. S. K. Sabharwal , Adv

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Del eti on of respondent Nos. 3, 4 and 5 is permtted fromthe array
of respondents at the risk of the petitioner. 1.A  No. 2 is
accordingly allowed and di sposed of.
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